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Report of the Maharashtra State Tree Authority as per the order dated 23-07-2024 of The
Hon’ble National Green Tribunal (WZ)

in the Original Application No. 128 of 2024 (WZ)

Ameet Gurucharan Singh & Ors. V/s State of Maharashtra & Ors.

INTRODUCTION:

1. The present original Application No. 128/2024(WZ) has been filed by Ameet Gurucharan
Singh & ors. V/s State of Maharashtra & ors. before Hon'ble National Green Tribunal,
Pune. The issueraised in the present application is about protection of 96 trees, including
19 heritage trees, which are marked to be felled for the construction of Sadhu Vaswani
Railway Over Bridge at Bund Garden Road, Koregaon Park, Pune by the Pune Munici-pal
Corporation (PMC), in violation of the provisions of the Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 (Hereafter called as Maharashtra Trees
Act, 1975) and the judgments and orders passed by the Hon'ble Bombay High Court in
PIL No.93 of 2009 and PIL No.210 of 2023.

Z; It further seeks quashing of the Docket dated 04.01.2024, prepared by respondent No.2-
Pune Municipal Corporation (PMC), on the ground, that the same is contrary to the
provisions of the Maharashtra Trees Act, 1975 with further prayers that a direction be
issued to PMC not to fell any trees for the impugned project unless mandatory procedure
as per the Maharashtra Trees Act, 1975 is followed and a direction be issued to PMC to
submit an alternate design proposal for the impugned project as per Provision of Section
8(2) of the Mahgrashtra Trees Act, 1975.

3. The Hon’ble NGT has passed an order dated 23-07-2024 in the matter, admitting the
original application and has issued notices to the respondents for filing their replies.
Further it has directed, ... 11. We direct the Chairman, Maharashtra State Tree Authority
to treat the issue raised in this Application as substantial question of environment,
convene a meeling of all concerned departments, invite applicants in the present
application to the meeting, conduct site visit along-with the Applicants and submit report
to this Tribunal within 4(four) weeks" Copy of the order dated 23-07-2024 is attached as

“Annexure 1%,

ABOUT MAHARASHTRA STATE TREE AUTHORITY:

4.  Mabharashtra State Tree Authority has been constituted vide the Maharashtra (Urban Areas)

Protection and Preservation of Trees (Amendment) Act, 2021 which was notified in the



Official Gazette, Government of Maharg-ngm% 16th July, 2021. Vide the said amendment

“Sec. 64 (iii) The State Authority was to decide the applications referred 10 it by the Tree
Authority regarding felling of more than two hundred trees of ages five years or more AND
as per further clause (iv) of the same section, decide applications referred to it by the Tree

Authority regarding felling of heritage trees.”

Further, vide the said amendment act, in Section 8, (1) in sub-section (3), in clause (a-1),
the following three provisos were added —
“Provided that, where more than two hundred trees of age five years or more are
proposed 1o be felled, in such cases, the Tree Authority shall refer the matter to the
Maharashira State Tree Authority with its report and recommendations:
Provided further that, where the tree proposed to be felled is a heritage tree, in such
cases, the Tree Authority or Tree Officer, as the case may be, shall refer the matter to the
Maharashtra State Tree Authority with its report and recommendations:
Provided also that, the Tree Authority or Tree Officer, as the case may be, shall ensure
that the development of land or any other project is not sub-divided in smaller parts so as
1o keep the number of trees to be felled below two hundred.”
Further in the same Section 8, (2) sub-section (5B) - “The Tree Authority shall refer the

0.
application received for felling of more than two hundred trees of age five years or more
to the Maharashtra State Tree Authority.”

Copy of the Amendment Act, 2021 is annexed as “Annexure 2”.

7. The above amendments were deleted vide the Maharashtra (Urba;q Areas) Protection and
Preservation of Trees (Amendment) Act, 2023 which was notified in the Official Gazette,
Government of Maharashtra on 25" August, 2023.

Copy of the Amendment Act, 2023 is annexed as “Annexure 3”.

8. The position of law continues as it stood before the Amendment Act of 2021. Tree felling
applications under the Act are to be decided by the Local Tree Authority as enumerated in
the Act under Chapter 1, Section 3.

9. Maharashtra State Tree Authority has not received any application from the PMC for
felling of trees. The State Authority has not taken any decision regarding the tree felling
in PMC limits.

APPROACH:

10. Pursuant to the order dated 23-07-2024, Maharashtra State Tree Authority, which is

established under the Environment and Climate Change Department, convened a meeting
on 12-08-2024 under the chairmanship of the Principal Secretary, Environment and

Climate Change Department, Government of Maharashtra. It was attended by the
2
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representatives of the Urban Development Department, the Commissioner, Pune
Municipal éorporation, the Assistant Garden Superintendent and Tree Officer, PMC and
the applicants. After discussion, it was decided, to constitute a committee headed by
Director, Environment and Climate Change Department and the said committee was
directed to do a site visit on 14-08-2024. Copy of the notice of meeting dated 12-08-2024
and minutes of the said meeting is attached as “Annexure 4”.

Accordingly, the said committee was constituted and it conducted the site visit on 14-08-
2024 at 15:00 PM. Copy of the order constituting the committee and the terms of

reference for the work is attached as “Annexure 5”.

SITE VISIT, OBSERVATIONS& FINDINGS:

12,

13.

Taking into consideration, the Hon’ble NGT order dated 23-07-2024 in the subject matter,
team of officials headed by Shri. Abhay Pimparkar, Director, Environment and Climate
Change Department, accompanied by other officials of Environment Department, PMC,
Chief Garden Superintendent, Assistant Garden Superintendent and Tree Officer, PMC
and the Applicants visited the site. Liét of Officials present for the said visit is attached as
“Annexure 6”.

During the visit, the officials observed that —

i.  As per statement made by members of the Tree Authority, PMC, the assessment
of age of trees enumerated in Docket dated 4.01.2024 to be felled for the Sadhu
Vaswani Railway Overbridge Project was undertaken by PMC without using any
scientific or technical methodology whatsoever. Furthermore, the assessment of
age of trees was based on rough estimation, with a likely margin of error of 2-5
years. However, no scientific justification for the stated margin of error was
provided. '

ii. As per statement made by Shri.Abhijit Ambekar, PMC, the Docket dated
4.01.2024 which enumerated 61 trees to be felled for the Sadhu Vaswani Railway
Overbridge Project is going to be quashed and set aside by the PMC as a revised
Docket enumerating 18 trees to be felled for the said project will be prepared.

ii.  As per statement made by Shri.Abhijit Ambekar, PMC, there presently exist
multiple trees in the project area which have been erroneously marked and
numbered in red paint. Shri.Ambekar stated that the erroneously marked serial
numbers on such trees will be removed, and that no such tree erroneously marked

will be felled whatsoever.

iv.  As per statement made by Shri.Abhijit Ambekar, PMC, the proposed revised
Docket will be prepared and submitted for approval as per the procedure

established by virtue of the provisions of the Maharashtra (Urban Areas)

@ :
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Preservation and Protection O;Trees Act, 1975, including but not limited to,

invitation of public objections to the proposed tree felling.

Site photographs are attached as “Annexure 7%.

RECOMMENDATIONS & CONCLUSION:

The Pune Municipal Corporation remove the red painted serial numbers which

erroneously identify trees to be felled for the present Project at the earliest.

The Pune Municipal Corporation has not scientifically assessed the age of trees that

have been included in the Docket dated 4.01.2024 prepared for the present Project and
must be done scientifically. »

The Pune Municipal Corporation must accordingly quash and set aside the Docket
dated 4.01.2024 of 61 trees prepared for the present Project and submit a revised
proposal of 18 trees that have been physically identified for felling.

The Pune Municipal Corporation must ensure adherence to the provisions of the
Maharashtra (Urban Areas) Preservation and Protection of Trees Act, 1975, for the
revised proposal of 18 trees which are small, most of the ageless than 10 years to 15
years and ensuring objections of citizens are considered.

The Pune Municipal Corporation follow the programme of compensatory plantation for
trees felled and transplantation of trees from the Project area and involve citizens

forum in plantation drives of PMC.

ri. Ashdk Ghorpade
Deputy Commissioner Chief Garden erintendent
Pune Municipal Corporation Pune Municipal Corporation

Shri. Kondiram Dhumal
Trees Expert
Pune Municipal Corporation

andip Jadhav
Trees Expert
ne Municipal Corporation
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Shri. D. S. Bhalero «_ Shrl. Sudhakar Bobade
155/ om. .
Scientist Grade-1 and Deputy Scetery %@ﬁ?l rector (Mazi Vasundhara)
Environment and Climate Change Environment and Climate Change
Department. Department.

W

Shri. Abhay Pimparkar,
Director,
Envirenment and Climate Change Department,
Government of Maharashtra
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Item No.1 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)

Original Application No.128/2024 (WZ)

Ameet Gurucharan Singh & Ors.
..... Applicants
Versus

State of Maharashtra & Ors.
....Respondents

Date of hearing: 23.07.2024

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr. Maitreya Ghorpade, Advocate along-with
Ms. Manasi Thakare and Ms. Sonia Sharon, Advocates

Respondent - Mr. Rahul Garg, Advocate along-with
Mr. Mayur Ovhal, Advocate for R-2/PMC

ORDER
1. By our order dated 31.05.2024, we had given an option to the
Applicants either to press the present matter before us or to continue
with the PIL before the Hon'ble High Court. Applicants have submitted an
affidavit dated 02.07.2024 stating therein that the said PIL No.77 of 2024
[previously PIL No. (8} 14048 of 2024] has been disposed of as withdrawn

by the Hon’ble High Court vide order dated 24.06.2024.

2. The issue raised in the present application is about protection of 96
trees, including 19 heritage trees, which are marked to be felled for the
construction of Sadhu Vaswani Railway Over Bridge at Bund Garden
Road by the Pune Municipal Corporation (PMC), in violation of the
provisions of the Maharashtra (Urban Areas) Protection and Preservation

of Trees Act, 1975 (Maharashtra Trees Act, 1975) and the judgments and

Page 10f3
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orders passed by the Hon’ble Bombay High Court in PIL No.93 of 2009

and PIL No.210 of 2023.

3. It is submitted that PMC has concealed the total number of trees,
which are marked to be felled for the impugned project from the list of
Trees (Docket) published and has deliberately omitted 19 heritage trees
from being mentioned in the Docket and the Public Notice issued for tree
felling. All 96 trees have been serially numbercd and hence, it is

apprehended that PMC will go ahead with cutting even heritage trees.

4. The Applicant has prayed that the Pune Municipal Corporation be
directed not to fell any tree for the impugned project until mandatory
procedure as per the Maharashtra Trees Act- 1975, is followed. The
Applicant has also prayed interim relief to the effect that no tree felling for
the impugned project be undertaken by the Pune Municipal Corporation

until the present Application has been decided by this Tribunal.

5. Learned counsel Mr. Rahul Garg representing respondent No.2-
Pune Municipal Corporation has put in appearancc and sought a short
time for filing the reply. He has further submitted that permission for
cutting of the trees has not yet been granted and has further undertaken
not to damage any tree without permission from the Competent

Authority.

6. Considering the averments made in the present application, we
prima facie find that substantial question related to environment has

been raised and therefore, we admit this Original Application.
7. Issue Notice to the respondents, returnable within 4{four) wecks.

8. Applicant/Registry is directed to take necessary steps for service of

notice to the respondents by both ways and ‘also on available e-mail.

Page 2 0f3
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9. Applicant is directed to supply the copy of the application and
relevant documents to the respondents within a week and after
compliance of service of notice, the applicant has to submit an affidavit

that the notice and copy of the application have been served upon the

respondents.

10. Respondents are directed to submit their reply/counter affidavits
through e-filing portal of NGT, preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF, within four

weeks.

11. We direct the Chairman, Maharashtra State Tree Authority to treat
the issue raised in this Application as substantial question of
environment, convene a meeting of all concerned departments, invite
applicants in the present application to the meeting, conduct site visit
along-with the Applicants and submit report to this Tribunal within

4(four) weeks.

12. List this matter for further consideration on 01.10.2024

Sheo Kumar Singh, JM

Dr. Vijay Kulkarni, EM

July 23, 2024
Original Application No.128/2024 (WZ)

P.Kr & NPJ

Page 3 of 3
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In pursuance of clause (3) of article 348 of the Constitution of India,
the following translation in English of the Maharashtra (Urban Areas)

Protection and Preservation of Trees (Amendment) Act, 2021 (Maharashtra
Act No. IX of 2021), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,
I/e. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. IX OF 2021.

(First published, after having received the assent of the Governor in the
“Maharashira Government Gazette”, on the 16th July 2021.)

An Act further to amend the Maharashtra (Urban Areas) Protection
and Preservation of Trees Act, 1975.

Mah. Whereas it is expedient to amend the Maharashtra (Urban Areas)
XLII;;? Protection and Preservation of Trees Act, 1975, for the purposes hereinafter
" appearing ; it is hereby enacted in the Seventy-second Year of the Republic

of the India as follows :—

(2)

YT ATS— =2,
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Short title. 1. This Act may be called the Maharashtra (Urban Areas) Protection
and Preservation of Trees (Amendment) Act, 2021.

Amendment of 2. In section 2 of the Maharashtra (Urban Areas) Protection and

section 2 of Preservation of Trees Act, 1975 (hereinafter referred to as “the principal

Mah. XLIV of -
1975, Act’)—

(1) clause (la) shall be re-numbered as clause {(1aa);
(2) before clause (Iaa) as so re-numbered, the following clause shall
be inserted, namely:—

“(1a) “heritage tree” means a tree categorised as such by the
Tree Authority, in accordance with the norms as may be notified
by the Government;”.

Amendment of 8. In section 3 of the principal Act,—
section 3 of
Mah. XLIV of (1) before sub-section (1), the following sub-section shall be inserted,
1976. namely -—

“(A-1) As soon as may be, after the commencement of the
Maharashtra (Urban Areas) Protection and Preservation of Trees
(Amendment) Act, 2021, the State Government shall constitute the
Maharashtra State Tree Authority, by notification in the Official
Gazette, consisting of officials not below the rank of Secretary to
Government.”;

(2) in sub-section (2), in the table, in entry 2, in column (2), for
the words “The President of the Council” the words “The Chief Officer
of the Council” shall be substituted ;

(3) in sub-section (3), for the words “representatives of non-official
organisations, who have special knowledge or practical experience in
the field of planting and preservation of trees,” the words “experts from
non-official organisations including retired Government Officials, with
an experience in planting, preservation and conservation of trees, for
minimum period as may be notified by the Government, from time to
time,” shall be substituted.

Insertion of 4. In Chapter IV of the principal Act, before section 7, the following
new seclion gection shall be inserted, namely —
6A in Mah,
XLIV of 1975.
Duties of “6A. Notwithstanding anything contained in the relevant Act or
Masliﬁzsﬁzz in any other law for the time being in force, and subject to any special
Authority. or general directions given by the State Government, the Maharashtra

State Tree Authority shall be responsible for,—
(i) monitoring the functioning of the Tree Authority ;

(i7) protection and conservation of heritage trees across the
State ;

(iii) decide applications referred to it by the Tree Authority,
regarding felling of more than two hundred trees of age five years
or more ;

Mah.
XLIV of
1975.

Mah. IX
of 2021,
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(iv) decide applications referred to it by the Tree Authority,
regarding felling of heritage trees;

(v) any other functions related to protection and conservation

of trees.”.
5. In section 7 of the principal Act,—

(1) in clause (b), after the words “every five years” the words “by
using new technological means such as GIS based tree census or any
other modern technology” shall be added ;

(2) for clause (i), the following clauses shall be substituted,
namely :(—

“(i) planting number of trees of the same variety or any other
local or native variety, in such number equal to the age of the tree
being transplanted and carry out such transplantation under the
expert guidance only ;

(/) ensuring that compensatory plantation is carried out and
survival of trees, including the compensatory plantation, in all lands
within the jurisdiction of the urban local authority ;

(k) ensuring utilisation of tree cess for conservation and
preservation of trees ;

() carrying out any other activity as assigned by the
Maharashtra State Tree Authority, from time to time;

(m) deciding which tree is to be categorised as heritage tree,
and enumerate heritage trees;

(n) ensuring that the land owned by the urban local authority
or land owned by the Government is earmarked for the purpose of
plantations and ensure such plantations shall be scientific in nature
and should be carried out with an objective to preserve local species
and improve green cover of the area, to the extent of not less than
33 per cent. ;

(0) ensuring pruning and maintenance of trees is carried out
in a scientific manner under expert guidence, every year ;

(p) ensuring that the compensatory plantation for each of the
naturally fallen tree is carried out by the urban local authority ;

(@) undertaking any other schemes or measures for achieving
the objects of this Act.”.

AT AB—e—3

Amendment
of section 7 of
Meah. XLIV of

1975.
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Amendment 6. In section 8 of the principal Act,—

of section 8 of ) . .

Mah. XLIV of (1) in sub-section (2), the following proviso shall be added,
1975. namely :—

“ Provided that, where the significant number of trees are
proposed to be felled, the alternate design alongwith the number
of trees required to be felled for respective design shall be
submitted alongwith the application.”

(2) in sub-section (3),—
(¢) in clause (a),—
(i) in sub-clause (iii), the word “and” shall be deleted ;

(ii) after sub-clause (iv), the following sub-clauses shall be
added, namely :—

“ (v) specifically mention in the advertisement, if the
tree to be felled is a heritage tree ; and

(vi) determine the age of the tree being felled as per
the criteria and method as may be notified by the
Government.”;

(D) after clause (a-1), the following provisos shall be added,
namely :—

“ Provided that, where more than two hundred trees of
age five years or more are proposed to be felled, in such cases,
the Tree Authority shall refer the matter to the Maharashtra
State Tree Authority with its report and recommendations:

Provided further that, where the tree proposed to be
felled is a heritage tree, in such cases, the Tree Authority or
Tree Officer, as the case may be, shall refer the matter to the
Maharashtra State Tree Authority with its report and
recommendations:

Provided also that, the Tree Authority or Tree Officer, as
the case may be, shall ensure that the development of land or
any other project is not sub-divided in smaller parts so as to
keep the number of trees to be felled below two hundred.”;

(3) in sub-section (4), the following proviso shall be added,
namely —

“Provided that, the provisions of this sub-section shall not be
applicable in case of felling of a heritage tree.”;

(4) in sub-section (5),—
(a) sub-section (5) shall be re-numbered as clause (a);

(b) in clause (a), as so re-numbered, for the words “the
applicant shall plant twice the number of trees to be felled” the
words “applicant shall plant such number of trees equal to the
estimated age of the tree being felled and such trees to be planted
shall be of atleast six feet height,” shall be substituted;

(c) after clause (@), as so re-numbered, the following clause
shall be added, namely -—

“(b) Tree Officer shall determine the age of the tree being
felled as per the criteria and method as may be notified by the
Government.”;
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(5) after sub-section (5), the following sub-sections shall be inserted,
namely :—

“(5A) The applicant and the Tree Authority or Tree Officer
shall ensure that, compensatory plantation shall be carried out and
the trees planted shall survive for a minimum period of seven
years. It shall also be ensured that, the tree mortality during this
period shall be compensated by planting equal number of new
trees:

Provided that, in case it is not possible for applicant to do the
compensatory plantation, the applicant shall deposit an amount not
less than valuation of trees being felled. Such valuation shall be
based on methodology as may be notified by the Government:

Provided further that, such amount deposited shall be utilized
only for the purpose of compensatory plantation, its preservation
and compensatory plantation in lieu of the tree mortality during
this period.

(6B) (a) The Tree Authority shall refer the application received
for felling of more than two hundred trees of age five years or more
to the Maharashtra State Tree Authority.

(b) The Tree Authority or Tree Officer, as the case may be, shall
refer the application to fell a heritage tree to the Maharashtra State
Tree Authority.

(¢) The Maharashtra State Tree Authority shall either allow
the application referred to it under clauses (a) and (b), by the Tree
Authority or Tree Officer, as the case may be, with or without
conditions or may refuse it within a period of forty-five days from
the date of receipt of the reference from the Tree Authority or Tree
Officer, as the case may be.

(d) Where the Maharashtra State Tree Authority allows felling
of trees, the Tree Authority if considers it necessary to review the
decision of the Maharashtra State Tree Authority, it may within a
period of fifteen days from the date of communication of the
decision, request the Maharashtra State Tree Authority to
reconsider the decision with reasons therefor. Such request shall
be decided by the Maharashtra State Tree Authority within ten
days thereafter.

(5C) New trees planted, in lieu of the permission to fell a tree
granted under sub-section (5), shall be geo-tagged and monitored
using latest technologies available.”.

7. In section 18 of the principal Act, after sub-section (2),the following Amendment

sub-section shall be added, namely :— gﬁﬁ;ﬁ‘;&}‘%

of 1975.
“(3) Tree cess collected under the provisions of this section shall

be utilised by the urban local authority in such manner as may be
directed by the Government, from time to time.
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(4) The State Government may, issue directions and determine
different criteria for utilisation of cess, for different urban local
authorities, considering the area of existing green cover and assessment
of the need of the area for preservation and conservation of trees.”.

Amendment 8. In section 21 of the principal Act, in sub-section (1), for the words
of section 21 “not less than one thousand rupees which may extend upto five thousand
of MahXLIV pypees” the words “an amount of valuation of tree, using methodology as

eIk may be notified by the Government but not more than one lakh rupees” shall

be substituted.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR, RUPENDRA DINESH MORE,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJ1 SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004 EDITOR :
DIRECTOR, RUPENDRA DINESH MORE,
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra (Urban Areas) Protection and Preservation of Trees (Amendment) Act,
2023 (Mah. Act. No. XLIII of 2023), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,
Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLIII OF 2023.

(First published, after having received the assent of the Governor in the
“Maharashira Government Gazette”, on the 25th August 2023).

An Act further to amend the Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975.

Mah. WHEREAS it is expedient further to amend the Maharashtra (Urban
XLIV; Areas) Protection and Preservation of Trees Act, 1975, for the purposes
1972_ hereinafter appearing; it is hereby enacted in the Seventy-fourth Year of

the Republic of India, as follows:—

1. This Act may be called the Maharashtra (Urban Areas) Protection Short title.
and Preservation of Trees (Amendment) Act, 2023.

(®)

AT 3MS-]4 -2
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Amenfiment 2. In section 6A of the Maharashtra (Urban Areas) Protection and Mah.
of section 6A pregeryation of Trees Act, 1975, (hereinafter referred to as “principal Act”), XLIV of

1975.
ofMah XLIV' 1. ses (iii) and (iv) shall be deleted.
Amendment 3. In section 8 of the principal Act,—
?\z:i(:t;(o}?l\? Eﬁ (1) in sub-section (3), in clause (a-1), first, second and third provisos
1975 shall be deleted;

(2) sub-section (5B) shall be deleted.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR, RUPENDRA DINESH MORE,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI RCAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE

OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATICNS, 21-A, NETAJI SUBHASH RCAD, CHARNI ROAD, MUMBAI 400 004 EDITOR :
DIRECTOR, RUPENDRA DINESH MORE.
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